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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,
The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 18% December, 2021 and the said assent is hereby first published on
the 27* December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 28 of 2021.

AN ACT TO REGULATE BOVINE BREEDING ACTIVITIES INCLUDING USE
OF BREEDING BULLS FOR PRODUCTION OF SEMEN, PROCESSING,
STORAGE, SALE AND DISTRIBUTION OF FROZEN SEMEN, ARTIFICIAL

INSEMINATION SERVICES IN BOVINES FOR IMPROVING THE
PRODUCTIVITY OF BOVINES IN THE STATE AND FOR MATTERS

CONNECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
seventy second year of the Republic of India as follows,-

{1
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Short title,
extent and

Commencement,

Definitions.

CHAPTER-I
PRELIMINARY

- {1) This Act may be called the Andhra Pradesh Bovine Breeding
Regulatlon of Production & Sale of Bovine Semen and Artificial
Insemination Services) Act, 2021. :

(2) It extends to the whole of the State of Andhra Pradesh.

(3) It shall be deemed to have come into force with effect on and from the
14" October, 2021, '

(4) The provisions of sub-section [2) of section 4 and sub-section (2) of
section § of this Act, shall come into force from the date of issue of
notification by the Government from time to time.

2. In this Act, unless the context otherwise requires, -

'(a}' “Artificial Insemination” or “AI” means t‘hf_.‘_'- process of depositing

bovine semen in the body of the uterus of a mature bovine female with

the intention of making it pregnant;

(b) “Al Technician” means a person who possesses requisite qualification,
skill and experience to perform artificial msemmatlon in bovines, as

prescribed;

(c) “Al service provider” means any person including & Firm, Lumted
Liability Partnership, company, Producer company, Institution, Non-
Governmental Orgamzatzon, Breeders’ Association, Trust, Department of
Central or State Government, Co-operative Society, Livestoek
Development Board or any Agency, Agriculture or Veterinary University
who undertakes Al service in bovines;

(d) “Appellate authonty” means the Appellate Authority as specified in
the Act;
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{e)*Authority” means The Andhra Pradesh Bovine Breeding Authority.
(f) “Bovine” means and includes cow, bull, bullock and buffalo;

(g) “Bovine breeding” means breeding activities in bovines that include
the use of bovine bulls for production of semen, production, prbcessing,
storage and distribution of bovine frozen semen, and providing Al

services to bovines;

(h)“Breeding Policy” means the State breeding policy, notified by the
Government, from time to time, for maintaining and déveloping different
breeds of cow, bull, bullock and buffalo in different agro- climatic zones
of the State.

(i) “Certified Bull” means a bovine bﬁll méeting the prescribed standard
for semen _produ_ction as per Minimum Standard Protocol and is included
as certified bull, in the certificate of registration of a semen station or
any bovine bull certified to be of prescribed standard for semen

production by the Authority, from time to time;
() “Government” means the State Government of Andhra Pradesh;

(k)}“Natural Service” means use of breedable healthy bulls for making

female bovines pregnant by natural mating;

(1) “Premises” means any land area, yard, building, or vessel or vehicle or
any other location that is used for bovine frozen semen production and

for providing bovine Al service;

(m) “Prescribed” means prescribed by rules made under this Act as per
Minimum Standard Protocol and Bovine Breeding Policy of the State

from time to time;

(n) “Prescribed standards” means the standards prescribed by the
Authority, from time to time, and to be adhered to by those seeking a

certification of registration, namely:—

i) Semen stations intending to use bovine bulls for frozen semen
production in accordance with the methods and parameters as may

be prescribed;
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Central Act
No.52 of 1984,

Constitution of
the Authority.

(iv)
)

(vi)

{vii)

(i) = Semen stations intending to produce, process, store and
distribute bovine frozen semen in accordance with the procedures and

parameters as may be prescribed; and

(iii) Al service provider. 'intending t0 provide Al services in
accordance with the procedures and parameters as may be
pfescribed;
(0) “Registered Veterinary Practitioner” means a graduate ~ in
Veterinary science registered under the Indian Veterinary Council
Act,1984,;

(p) “Semen Station” means prémises, where a facility is setup for

production, processing, storage and distribution of Bovine frozen semen;

(q)"State” means the State of Andhra Pradesh.

CHAPTER-II
THE ANDHRA PRADESH BOVINE BREEDING AUTHORITY
3. (1) The Government shall, by netification in the_ Official Gazette,
constitute an Authority to be known as the Andhra Pradesh Bovine Breeding
Autherity to exercise the powers conferred on, and perform the functions

assigned to it under this Act.
’I‘he Andhra Pradesh Bovine Breeding Authority shall consist of

Director of Animal Husbandry Department Chairman
Andhra Pradesh,

Chief Executive Officer, Andhra Pradesh, Member
Livestock Development Agency.

Additional Secretary, Finance Department, Member .
Associate Dean , Sri Venkateswara Vetarinary Member

University, Tirupati.

Eepresentative from NDDB/NDRI Member
(Southern Regional Centre, Bengaluru)

Director of Research, Sri Venkateswara

Vetarinary University, Tirupathi or his :
representative not below the rank of Professor / Member
Principal Scientist Lam Farm, Guntur.

One farmer from Cattlé Breeders Association Member
in Andhra Pradesh
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(viii) Joint Director (Statistics) Chief Executive Officer,

-

Functions of the
Auchority.

The affairs of the Authority shall be managed
and administered by the Chief Executive Officer.

(2) The Authority shall perform the following functions, namely -

i) To develop Dairy Husbandry in the State of Andhra Pradesh, with a view
to increase production, productivity, sustainability and profitability;

(i) To formulate and implemeht the Bovine Breeding Policy and services in
the State of Andhra Pradesh. The Authority will enforce Bovine Breeding |
Policy as prescribed in the rules to be formulated in accordance with this
Act; '

(i) To regulate the production, storage, sale and use of semen including sex
sorted semen produced within or outside the State of Andhra Pradesh or
imported from any other country;

(iv) To Register and renew the registration of the semen stations and Al
service providers; -

(v) To inspect, survey and search any of the premises where activities related
to Al service is going on; '

(vi) To receive the returns from Al service providers and to maintain records
and data thereof from time to time; :

(viijTo grant recognition to the Al training institutes through Government of
India; :

(vitij To collect and maintain information and statistical data with regard to
activities of Al service providers, Al training institutes and the Al
technicians;

(ix) To regulate natural service of bovine breeding and to restrict
indiscriminate breeding, so that phenotypic characters of indigenous
breeds will not alter; .

(%) To advise the Government on any matter concerning the activity of bovine
breeding; ' .

(i) To appoint such number of officers and employees as it may consider
necessary for the efficient performance of its functions;

xi)To plan and cause to be executed a programme for bovine breeding
activities in general and conservation, preservation and propagation of
indigenous breeds of cow, bull, bullock or buffalo in particular;

(i) To plan and cause to be executed, inter-alia, a programme for
community-based conservation of indigenous breeds, field performance
recording in the home tract of bovine and establishment of breeder
societies for indigenous bovine breeds in all districts:
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(xiv) To advise the Government on instituting an incentive mechanism for
encouraging the rearing of indigenous bovine breeds;

(xv) To create new business avenues in the Dairy Husbandry sector;

(xvi) To promote innovative and advanced techniques like Embryo Transfer
technology and to organize study tours, exposure visits within and
‘outside the country;

{(xviifTo upgrade the skills of Veterinarians and para-Veterinarians in Bovine
Breeding and technologies therein and to promote transfer of technology
in collaboration with National and International institutes;

(xviiij To achieve Financial sustainability of the authority;

xix) To exercise such other powers and perform such other activities and
functions as may be prescribed by the Government, from time to time;

(xx) The Authority, while discharging the functions under this Act, shall be
bound by such directions as may be given by the Government;

Meetings of the {3} Meetings of the Authority:

Autharity, . %
() The Authority shall meet at least once in three months.

(i) Subject to the provisions, the Authority may regulate the procedure in
regard to its rﬁeetings and the transaction of business at such meeting.
~ (i) The quorum necessary for the transaction of business at a méé_ting shall
be four members including the CEQO.

Powers of the (4] The au-thority shall have the following powers:
Authority, -
) Initiate and conduct inspections on the semen stations, .service
providers, Al training institutes to ascertain the quality parameters.

i) To implement Acts Ordinances, Rules, Regulations and Policies from
time to time.

{iiy Issue registrations and renewal of regis:tration.'s in all the Bovine
S Breeding operations.

(v Entitled to bring any kind of new services m Bovine Breedmg suitably
adopted to Andhra Pradesh State.

(v With due consultation with the stake holders decide and fix the rate
for Al charges and other services.

"fvi) Take -up research oriented Development pragrammes in due

consultation with Sri Venkateswara Veterinary University/ National/
International institutes.
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tvi To initiate and conduct surveys and studies to ascertain the potential
problems in Dairy Husbandry. =

(i) Levy charges for services rendered or for facilities provided by the
authority. : ‘ : _

() Levy penalties on individuals/agencies/institutions/semen stations
/service providers etc. for violation of Act in accordance with penalties
mentioned in section 19 of this Act, '

9 Order to bring any service / Product under its jurisdiction by means
of framing regulations,

bd) Acquire and hold, take or give on lease, mortgage or hire, or sell or
otherwise dispose of, any movable or immovable property. -

i) To enter into MoU’s and to provide consultancy services.

(i} Accept budget allocations from State and Central Governmients,
funds, grants, denations or subsidies whether in cash or otherwise
and to utilize them for discharging the furictions of the authority.

(v} The Authority in order to perform the functions conferred on it by or
under this Act, or any officer empowered by it may take such steps
as may be necessary so as to obtain any information from any semen
station, Al service provider, Al training institute or Al technician at
any required tinte, : '

v The Authority may give directions requiring any person in-charge of
any establishment, preniises, where any activity telating to bovine
breeding is carried out or who, in its opinion, is contravening any of
the provisions of this Act and the rules made there under, to furnish
such information in such form and in such manmner, as may be
prescribed, - -

) The powers delegated in chapter IV will be in force in acesrdance
with provisions of this Act. '

Technical (S) (1) To design, verify, approve, monitor Breeding/ Technical. policies, a
gj"‘”?m ' committee namely the Technical Advisory Committee shall be constituted
s with the following members. :
B (i) Chief Executive Officer, Andhra Pradesh
Livestock Development Agency Chairman
(if) Professor & Head, Animal Genetics & Breeding, _ : ;
Sti Venkateswara Veterinary University nominated
. by SVVU, Tirupati Member
(iii) Principal Scientist, Live Stock Research :
Station, LAM, Guntur : Member
{iv) Advisor, NDS ; Member
(v) Senior Veterinarian nominated by the Authority Member
(vi) Any person designated by the Authority : Member -
(vii)Joint Director, Statistics Chief Executive Officer
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Executive
Officers and
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Authority.
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(2) (i) The Technical Advisory Committee will monitor the Breedmg
" activities and recommend to State Authority for approval

(ii) The Technical Advisory Committee will design Region specific breeding
policy for implementation in the State.

(iiiy The committee will examine the lab reports on Semen analysis from

semen stations and Artificial Insemination service providers and
recommend suitable actions to be taken up by the authority.

(ilvy The Technical Advisory Committee will extend required services as
requisitioned by the authority.

v) The Technical Advisory Committee will send proposals on the matters -
connected with, to the Authority for taking necessary actions.

(6) A person shall be disqualified from being appointed or continuing as a

‘member of Authority or any committee of the authority, if he/she,- ‘

(i) is medically found or declared to be of unsound mind.

(ii) is a person who having being declared an insolvent or bankrupt under
any law in force, is a undischarged insolvent or bankrupt.

[7)' (1) To assist Chairman and to -perfoi'rn the Bovine Breeding activities and

such duties as required, the following officers & staff shall be appointed by

redeployment/ creation of posts.

() The post of JD-Statistics in Directorate of Animal Husbandry shall be
~ deployed to work as CEQO.

(i) The post of Assistant Director (Statistics) in O/o Joint Dll‘eCtDI‘ (AH)
Vijayawada shall be deployed

(i) Required staff of IT executive, Data Professing Operators and -
Office Subordinates shall be af)pointed on outsourcing basis through
APCOS or any other agency with the permission of the Government
under the rules as prescribed from time to time. The expenditure shall

be met from authorities own fund.

(2) Subject to such control and restrictions as may be prescribed, the
Authority may appoint such other Executive Officers and may engage such
Advisors, Consultants / Experts / Technicians / Officer Staff / Skilled /
Unskilled workers / any other manpower as may be necessary for the

efficient pérformance of its functions and pay them such salaries and
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Finance and
Accounts of
the Authority.

Audit of
Accounts of the
Authority.

Transfer of
property and
contracts.

allowances as may be prescribed and determined from time to time from

authorities own fund.

(8) (1) The authority shall have its own fund. The following shall be credited
into the fund of the authority :- '

@ All such amounts received through the registrations;

@# All such amounts received through the penalties;

@) All such amounts received @ 50 paise per Artificial Inseminationi
charges to be transferred from APLDA ;

vy All such ' amounts reéeived through donations / Gifts /
subsidies / Grants /other receipts from any source whatsoever;

() All such amounts as may be allocated in the budget by the State/

Central Government.

(2)  The receipts generated by the authority shall be deposited in Green

Channel PD Account and are permitted to utilize for recurring expenditure

([payment of salaries to outsourced employees and office contingency -

expenditure}.

(3) - The authority shall open a Green Channel PD- Account and funds
received from Government (Central & State share) will be deposited in the

Green Channel account of authority as per norms.

(4) Any expenditure -incurred by the Authority in exercise and

discharge of its powers, and functions under this Act shall be met from this
fund.

- (9) (1) The authority shall éause proper books of accounts to be kept of the

income and expenditure, assets & liabilities and all other transactions of the
Authority.

(2) The annual audit of the accounts of the Authority shall be done as per

rules and regulations in vogue.

(10) (1) The Government may by notification published in the 'Gazette,
transfer to the Authority,- '
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Power to obtain
information.

Certification of
Bulls and
Registration of
Semen Stations.

() Any movable or immovable property of the Department of Animal

Husbandry required by the Authority for the discharge of its functions

under this Act; and

(ii) Any contract or liability of the Department of Animal Husbandry
connected with any of the functions of the Authority.

(2) Upon the publication of notification under clause (1) in the Gazette,-

(i) The properties specified in such notification shall vest in and be the
properties of the Authority. :

(ii) ‘The Contracts specified in that Order shall be deemed to be the
contracts of the Authority and all subsisting rights and obligations of the

 Department of Animal Husbandry under such contracts shall be deemed

to be the rights and obligations of the Authority.

(iii) The liabilities specified in that notification shall be deemed to be the
liabilities of the Authority.

(11) (1) The Authority in order to perform the functions conferred on it by
or under this Act, or any officer empowered by it may take such steps as
may be necessary so as to obtain any information from any semen station, :

%
Al service provider, Al training institute or Al technician.

(2) The Authority may give directions requiring any person in-charge of any
establishment, premises, where any activity relating to bovine breeding is
ca_rlried out or who, in its opinion, is contravening any of the provisions of
this Act and the rules made there under, to furnish such information in

such form and in such manner, as may be prescribed.

CHAPTER-III

CERTIFICATION OF BULLS, REGISTRATION OF SEMEN STATIONS, Al
SERVICE PROVIDERS, Al TECHNICIANS AND Al TRAINING INSTITUTES.

4. (1) On and from the date of commencement of this Act, no person
including any Firm, Limited Liability Partnership, company, Producer
compaﬁy, Institution, Non-Governmental Organization, Breeders’
Association, Trust, Department of central -or State Government, co-
operative Society, Livestock Development Board or Agency, shall establish

and operate a semen station for production of bovine frozen semen doses
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for Al without obtaining a certificate of registration from the Authority.

(2) .The existing semen stations shall apply to the Authority for issue of

registration certificate for frozen semen production within three months.

(3) On and from the date of commencement of this Act, no semen
station shall carry out semen production from any bull other than those

certified as of prescribed standard, for semen production, by the Authority.

4) Every application for registration of semen station shall be made to
the Authority in such form and in such manner, as may be prescribed and
shall be accompanied with such fee not exceeding Five lakh rupees as may

be prescribed.

(5) Every application for registration  of bull shall be made to the
~ Authority in such form and in such manner, as may be prescribed and
shall be accompanied with such fee not exceeding Ten thousand rupees as

may be prescribed.

(6) Applicants intending to set-up a new semen station or the existing
semen stations, who have submitted an application form along with
prescribed fee to the Authority, shall be issued a provisional certificate of
re_gi_sfration to meet the conditions specified in sub- section (4). The
provisional certificate of registration shall be valid for a period of twelve
months. It maﬁr be extended for a further ‘period of six months on the
request of the applicant, in writing. i‘he Authority shall reply within one

month about the status of extension.

{7) For the grant of certificate of registration for a new semen station or
the existing semen station, the applicant shall make a written request to
the Authority for inspection from the date of grant of provisional certificate
of registration or atleaét before ' three months within the expiry of
provisional period of twelve months or the extended period of six months
whichever is applicable. The Authority shall, thereupon, send a committee
of experts for obtaining the recommendations, for issuing the grant of
certificate of registrat'ion' or renewal within the period of provisional

certificate of registration.
(8) The Authority, after satisfying itself that -

(i) the semen station —
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(a)has premises for the quarantine of bovine bulls, that comply with
part 1 of Schedule I

~ (b)has premises for the rearing and ‘housing of bulls and the
collection, processing, quality control, storage, distribution and
quarantine of semen doses that comply with part 2 & 3 of Schedule
I; and
{c)has premises for the storage of semen doses that comply with

part 4 of schedule 1.
{ii) every bull, used in the semen station for production of semen doses-
(a) has tested negative to the tests set out in :

(i) Schedule II, Part 1 prior to its entry to a quarantine station;

{ii) Schedule 1I, Part 2 during quarantine period at a quarantine
station; The bull will be certified after exarhining the source,

pedigree and disease screening by Andrology lab & VBRI,

(iii) Schedule II, Part 3 during rearing at a rearing station; and -

(iv) Schedule II, Part 4 at the semen station;

(b) conforms to breed characteristics of the breed and meets the
minimum standards for varipus traits in terms of quantity and
quality as may be specified by the Authority or the Government of

India and as modified and notified from time to time;
(iii) the semen station conforms to the minimum opeérating standards
for: :
(a) bull housing and management as laid down in Schedule III,
Part 1 and '

{b.]se:_hcn collection, processing, quarantine, storage, distribution

and quality assurance as laid down in Schedule III, Part 2;

iiv) the semen station maintains accurate details of the bull, whose
semen doses it would like to produce, store, sell, distribute or proposes

to distribute for Artificial Insemination in a format given in Schedule Ii,

Part 3; shall grant the certificate of registration to a new semen station’

or the existing semen station clearly specifying the name and address of
the semen station registration number of the semen station unique
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ldentification No. of certified bulls to be used for semen production,
name of the In-charge of the semen station and such terms and

conditions, as it may deem fit.

@@ On receipt of an application under suh-seCtions. (4) and (5),
the Authority may, after making such enqﬁiry as it deems
necessary, either issue or refuse to -Iissue the certificate of
registration. Every registration shall be in such form and in
such manner and subject to such terms and conditions as
may be prescribed and shall be valid for a I;erlod of two

years from the date of issue of the certificate of registration:

() Only after obtaining registration from State Authority the
semen stations should approach CMU, Government of

India for inspection and Grading.

Provided that the Authority shall, before refusing to issue the

certificate of registration, give the applicant a reasonable opportunity of

being heard.
Registrationof  5- (1) On and from the date of commencement of this Act, no Al service
Mserice  provider shall provide Al services without obtaining a registration certificate
provider. from the Authority.

{2)  The existing Al service providers shall apply to the Authority for issue
of registration certificate for providing Al services within three months.

(3)  Every application for registration shall be made to the Authority in
such form and in such manner, as may be prescribed and shall be
accompanied with such fee not exceeding three lakh rupees as may be
prestribed.

(4) On receipt of an application under sub-section (3), the Authority may, .
after making such enquiry as it deerns necessary, either issue or refuse to
issue the certificate of registration after satisfying itself that Artificial
Insemination Service Provider. .

(i) has arrangements for receiving, storing and distributing semen as
laid down in Schedule IV, Part 1;

(ii) obtains semen only from certified bulls of semen station registered
under the Act;

(iii)Engages Al technicians, who hold such qualiﬁéations and
experience as prescribed by the Central Authority from time to time
for providing the artificial insemination services and who provide Al

services on behalf of it. follows SOP for Al Service (Schedule IV Part.2)
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Registration
of Al
technicians.

and maintains records as prescribed by the State Authority.

{w}Prowdes Al services as per the approved Breedlng Pohcy of the
State of Andhra Pradesh.
'{v_} Conforms to the guidelines as laid down in Schedule — IV,  Part 2.
(5) Every certificate of registration shall be in such form and in such
manner and subject to such terms and conditions as may be prescribed and
shall be valid for a penod of two years from the date of issue of certificate of

regis tratlon

' Provided that the Authority shall, before refusing to issue the
certificate of registration, give the applicant a reasonable opportunity of
being heard.

6. (1) on and from the date of commencement of this Act, no person shall act

as Al technician and provide ms services for any Al service prmnder unless,

" he/she ,~

{j Possesses such qualification and experience as maybe prescribed;
(i) has undergone training from any authorized Al Training Institutes as
may be prescribed; and . : -
(iii) is registered with a semen station or Al service provider.
(2)  Every application for registration shall be made to the Authority in
such form and in such manner, as may be preséribed and shall be

accompamed with such fee not exceeding five hundred rupees as may be
prescribed.

(3)  On receipt of an ap;:ilication uxidcr sub- sec‘tion-(Z)', the Authority may,

after making such enquiry as it deems necessary, either issue or refuse to

issue the certificate of registration. Every certificate of registration shall be
in such form and in such manner and subject to such terms and conditions
as may be prescribed: :

Provided that the Authority shall, before refusing to issue the

certificate of registration, give the applicant a reasonable opportunity of

being heard.
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Recognition of
Al training
institutes.

7.(1) Any person including any Firm, Limited Liability Partnership Company,
Producer company, Institution, Non-Governmental Organization, .B'rcede‘rs’
Association, Trust, Department of Central or State Government, Co-
operative Society, Livestock Development Boa:d or Agency, Agriculture or
Veterinary University shall apply to fhe Authority for grant of recognition as

a Al training institute.

(2) Every application' _fo‘r grant of recognition under ‘sub-séction (1) shall

be made to the Authority in such form and in such manner, as may be

prescribed and accompanied with such fee not exceeding fifty thousand

rupees as may be prescribed.

{3) On receipt of an application under sub-section (2), the Authority may,

.after making such enquiry as it deems necessary, either grant recognition or

refuse to grant recognition after satisfying itself that the Al Training
Institution: '

[:i]" follows the standard curriculum and _durafion for class room and
practical training as approval and modified by the Authority from time to _
time (Schedule V part 1};

(i) has arrangements for class rooms with teaching aids and hands on
training in palpating reproductive organs outside and in live animals and

carrying out Artificial Insemination as laid down in Schedule V, Part 2

(iii) has arrangements with Al Service providing organizations to provide

practical training to its trainees for the duration approved by the Authority.

(iv) has a registered Veterinary Practitioner under whose supervision the

institute imparts training;

(4) every recognition shall be in such form and in such manner and
subject to such' terms and conditions as may be prescribed and shall be
valid for a period of three years from the date of issue of the certificate of -

recognition:
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Renewal.

Regulation
of sale of
semen.

Exemptions.

Provided that the Authority shall, before refusing to grant the
certificate of recognition, give the applicant a reasonable opportunity of
being heard.

8. (1)Every application . for renewal of the certificate of registration or
recognition, as the case may be, under this Act shall be made not less than
three months before the date of expiry of the period of such certificate of
registration or recognition, as the case maybe:

Provided that the Authority may allow such application after the
expiry of the aforesaid period, if the Au‘thority is satisfied that the applicafit

was prevented by sufficient cause from_épplyi‘ng‘ for renewal in time.

(2) ' The provisions of this Act shall, as far as may be, apply relation to the

renewal of the certificate of registration or recognition, as they apply in

relation to the issue of certificate of reg_istrati',on or grant of recognition.

9. (1) No semen station or Al service provider shall sell or distribute the

bovine frozen semen doses including sex sorted semen to any person other
than the registered Al service pro'vidt_-:_r or the registered Al technician or to
the person or institution as may be authorised by the authority. No semen
station or Al service provider shall sell the bovine frozeri semen doses, in

contravention of the breeding policy of the State.

12) No semen/ sex sorted semen produced outside the State-of Andhra

Pradesh shall be allowed into the State of Andhra Pradesh to be sold,

distributed  or gifted or stored or transported for - Artificial

Insemination/transfer, except with the prior approval of the Authority to be
granted in such manner and subject to such conditions., as may be

prescribed.

{3} No semen/ sex sorted semen shall be imported for use in the State of
Andhra Pradesh from any other country, except with the prior approval of
the Authority to be granted in such manner and subject to such conditions,
as may be prescribed.

10. (1) Any semen production facility set up by research institutes or-
Veterinary Universities for the purpose of research and training shall be
exempted from the obligation of holding a registration certificate for semen

station so far as such research institutes or universities use the semen

- doses only on the animals owned by them and are not engaged in the






